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GUJARAT POLLUTION CONTROL BOARD
Regonat Office Kutch tast

Room No. 21S-216-217, Deendayal Pot Trust Admunnsttatívr Blditng,Stor 8. Gandhidham 370205.Kutch-Gujarat

Pn. No. 02836230828. E-mail :ro-gnch kuteuogasiarat goyn •Ngn sute:gpcbxgn.gujarat.gov.in

NO. GPCBRO-KUTCH-EAST/DLCRZ34S3

To,

The ChiefEngineer,

Deendayal PortTrust,

Engineering Department, Administrative

Office Building, Post Box No. 50,

Gandhidham- 370201,Kuteh.

BY RPAD
Reminder Letter

Date: |4 -o2-202S

Subject: Decision of DLCRZ Committee in submission of action taken report in view of

complaint received from l)Kutch Camel Breeders Association regarding destruction

ofmangroves,creeks and violation ofNGT order in Village: Vondh & Bhachau,Ta:

Bhachau by Deendayal Port Authority (DPA) 2) Point no. 3.4 of violation cases

mentioned in Report No-3 by CAG 3) Insaf SangathanKutch dated 12.02.2024

regarding non-removalof encroachmentof
land by DPT in the area from Kandla to

Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari to

Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of

mangroves in Hadkiya creek, KaloDholo and Shawalaarea

Reference: 1)MoM of DLCRZmeeting dated 29.01.2025.

2) Letter issued vide no. GPCB/ROIKutch-West/CRZ/T-19
(IY14/87 dated

06.02.2025.

Respected Sir,

Meeting of DLCRZ committee was held on 29.01.2025underthe

chairmanship of District Collector and District Magistrate, Kutch. In context to mentioned

reference and as per meeting discussion all violations are in DPA land, DPA is primarily

responsible for protection of mangrovesand compliance of NGTorder O.A.No. 11I/2018 and

E.A.NO:- 12/2020. Executive engineer Mr. Manoj Gohil present in meeting strictly was

instructed to take action to preventviolation of CRZ Notification and comply with Hon'bleNGT

orders andCAG audit report. It is also further discussed that GPCB, Forest and DPA shall jointly

carry out activity to remove encroachment and preventfurther destruction asdecidedin previous

meeting.

fat:11o)
25
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In view of the above,you are hereby requested to remove all

encroachment in CRZ area in co-ordination with Forest Department& this office and submit
compliance within 15 days to the DLCRZ Committee.

For and On Behalfof

Gujarat Pollution ControlBoard,

Regiova offcer

Encl: 1) Minutes of

Copy to:

Meeting dated 29.01.2025.

1. The District Collector and District Magistrate, Kutch ......forinformation
please.

2. The Director (Environment)
& Director (GCZMA),Forest & Environment Department,

Block No – 14/8th Floor, Sachivalaya,
Gandhinagar, Gujarat .........for information

please.

3. Superintendent of Police, Kutch(E),DC 5,Adipur, Gandhidham,
Gujarat 370203: we

request to you extended your kind support for above matter in preventionofmangroves

and encroachment removal in DPA area

4. The Deputy Chief Conservator of Forests, Kutch-East Division,
CircleB/H.DIC Office,

Near Moms school, Bhuj-Kutch.......to
provide necessary support for the said

encroachmentremoval
activity.

5. The Member Secretary,DLCRZ Committee, Katira Complex -1,Mangalam Char Rasta,

SanskarNagar, Bhuj...
forinformationplease.

Anne
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NO.
GPCB/RO-KUTCH-EAST/DLCRZ/38S5

To,

The ChiefEngineer,

Deendayal PortTrust,

Engineering Department, Administrative
office Building, Post Box No. 50,
Gandhidham- 370201,Kutch.

BY R.P.A.D

Reminder Letter-2

Date:O�.05-25

Subject: Decision of DLCRZ Committee in submission of action taken report in view OT

complaint received from l) Kutch Camel Breeders Association regarding destruction

of mangroves,creeks and violation of NGT order in Village: Vondh & Bhachau, Ta:

Bhachau by Deendayal Port Authority (DPA)2) Point no. 3.4 of violation cases

mentioned in Report No-3 by CAG 3)Insaf Sangathan Kutch dated 12.02.2024

regarding non-removal of encroachment of land by DPT in the area from Kandlato

Chirai 4)Mr. Neel Vijhoda regarding destruction of mangrovesfrom Surajbari to

Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of

mangroves in Hadkiyacreek, Kalo Dholoand Shawalaarea

Reference: 1) MoM of DLCRZ meeting dated 29.01.2025.

2)Letter issued vide no.GPCB/ROKutch-West/CRZ/T-19 ([/14/87 dated 06.02.2025.

3)Letter issued vide no.GPCB/ROIKutch-East/DLCRZ/3753dated 17.02.2025.

Respected Sir.

This is to further remind that meeting of DLCRZ committeewas

held on 29.01.2025 under the chairnanship of District Collector and District Magistrate, Kutch.

In context to mentioned reference and as per meeting discussion all violations are in DPA land,

DPA is primarily responsible for protection of mangroves and compliance of NGT order

0.A.No. 111/2018 and E.A.NO:- 12/2020. Executive engineer Mr. Manoj Gohil present in

meeting strictly was instructed to take action to prevent violation of CRZ Notification and

comply with Hon'bleNGT orders andCAG audit report. It is also further discussed that GPCB,

Forest and DPA shall jointly carry out activity to remove encroachment and prevent further

destruction as decided in previous meeting. Already, reminder letter dated 17.02.2025 has been

issued by this office in the said matter, but no action has been taken against the same.

Annexure 10
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In view of the above. you
are hereby

requested
to remove all

encroachment
in CRZ area

in co-ordination
with Forest

Department
& this office and submit

compliance
within 15days to the DLCRZ

Committec.

Forand On Behalfof

Gujarat Pollution
ControlBoard,

Regional Officer

Copy to:

1. TheDistrict Collector and District Magistrate, Kutch
.for information

please.

2. The Director (Environment)
& Director (GCZMA),

Forest & EnvironmentDepartment,

Block No - 14/8th Floor, Sachivalaya, Gandhinagar,
Gujarat .......for information

please.

3. Superintendent
of Police, Kutch(E), DC 5, Adipur, Gandhidham, Gujarat 370203: we

request to you extended your kind support for abovematter in prevention of mangroves

and encroachment removal in DPA area

4. The DeputyChief Conservator of Forests, Kutch-East Division, Circle B/H. DIC Office,

Near Moms school, Bhuj-Kutch.......to
provide necessary support for the said

encroachment removal activity.

5. The Member Secretary, DLCRZ Committee,Katira Complex -1,Mangalam Char Rasta,

Sanskar Nagar, Bhuj... .forinformation please.

HS)225
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GUJARAT POLLUTION CONTROL BOARD
Regional Ofice :Kutch - East

Room
No. 215-216-217, Deendayal Port Trust

Administrative Building, Sector 8, Gandhidham
370205. Kutch-Gujarat

Ph. No. 02836-230828. E-mail:
or-gpcb-kute@gujarat.gov.in xxgn site: gpcbxgn.gujarat.gov.in

BY R.P.A.D

Reminder Letter-3

NO. GPCB/RO-KUTCH-EAST/DLCRZ/ T. ��)/29�s Date: 25-06-C
To,
TheChiefEngineer,
DeendayalPort Trust,

Engineering Department, Administrative
Office Building, Post Box No.50,

Gandhidham- 370201,Kutch.

Subject: Decision of DLCRZ Committee in submission of action taken report in view of

complaint received from 1) Kutch Camel Breeders Association regarding destruction

of mangroves, creeks and violation of NGT order in Village:Vondh & Bhachau, Ta:

Bhachau by Deendayal Port Authority (DPA)2) Point no. 3.4 of violation cases

mentioned in Report No-3 by CAG 3) Insaf Sangathan Kutch dated 12.02.2024

regarding non-removal of encroachment of land by DPT in the area from Kandla to

Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from Surajbari to

Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of

mangrovesin Hadkiya creek, Kalo Dholo and Shawala area

Reference: l) MoM of DLCRZ meeting dated 29.01.2025.

2)Letter issued vide no. GPCB/RO/Kutch-West/CRZ/T-19(T/14/87 dated 06.02.2025.

3) Letter issued vide no.GPCB/RO/Kutch-East/DLCRZ/3753dated.17.02.2025.

4)) Letter issued vide no. GPCB/RO/Kutch-East/DLCRZ/3855dated 07.05.2025.

Respected Sir,

This is to further remind that meeting of DLCRZ committee was

held on 29.01.2025 under the chairmanship of District Collector and District Magistrate, Kutch.

In context to mentioned reference and as per meeting discussion all violations are in DPA land,

DPA is primarily responsible for protection of mangroves and compliance of NGT order

0.A.No. 111/2018 and E.A.NO:- 12/2020."Executive engineer Mr. Manoj Gohil present in

meeting strictly was instructed to take action to prevent violation of CRZ Notification and

comply with Hon'ble NGT orders and CAG audit report. It is also further discuSsed that GPCR.

Forest and DPA shall jointly carry out activity to remove encroachment and prevent further

destruction as decided in previous meeting. Already, reminder letter dated 17.02.2025 has heen

issued by this office in the said matter, but no action has been taken against the same

Ann
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In view of the above,you
are hereby requested

to remove all

encroachment
in CRZ area in co-ordination

with Forest Department
& this office and submit

compliance
within 15 days to the DLCRZ Committee.

Remainder letter were also issued by this

office vide
ref: 2& 3;till date no any report received. Therefore you are once again requested to

remove all the encroachments
in CRZ area as decided in the DLCRZ Committee meeting and

submit action taken report.

For and On Behalf of

Gujarat Pollution Control Board

(É.M.Modi)

Regional Officer, Kutch (East)

Copy to:

1. The District Collector and District Magistrate,
Kutch .........forinformation please.

2. The Member Secretary, DLCRZ Committee,Katira Complex -1,Mangalam Char Rasta,

Sanskar Nagar, Bhuj....for information please.

Recalm.

aslbRo2s
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Collector Office, Kachchh

Jilla Seva Sadan, College Road,

Anand Patel LAs. Ph. 02832 - 250020

Bhuj-Kachchh, (Gujarat) 370001.

Collector &District Magistrate Fax 02832- 250430

Kachchh, Bhuj Mo.099784 06213

E-mail :collector-kut@gujarat.gov.in

BY R.P.A.D
website :www.collectorkutch.gujarat.gov.in

NO. GPCB/RO-KUTCH-WEST/CRZ/T-19(1y 393 Date: 3 1/o �a0s
To,
The Chairman,

Deendayal Port Trust,

Administrative Office Building,
Post Box No.50,

Gandhidham-370201, Kutch.

Subject: Decision of DLCRZ Committee in submission of action taken report in view of complaint

receivedfrom 1) Kutch Camel Breeders Associationregardingdestruction of mangroves, creeks

and violation of NGT order in Village: Vondh & Bhachau, Ta: Bhachau by Deendayal Port

Authority (DPA)2)Point no. 3.4 of violation cases mentioned in Report No-3 by CAG3) Insaf

Sangathan Kutch dated 12.02.2024 regarding non-removal of encroachment of land by DPT in

the area from Kandla to Chirai 4) Mr. Neel Vijhoda regarding destruction of mangroves from

Surajbari to Chirai 5) Sandesh newspaper cutting dated 20.07.2024 regarding destruction of

mangroves in Hadkiya creek, Kalo Dholo and Shawala area.

Reference:l) Letter issued vide no. GPCB/RO/Kutch-West/CRZ/T-55 (GYS28dated 11/10/2023.

2)Letter issued videno. GPCB/ROKutch-West/CRZ/T-19()/14/501 dated 02/08/2024.

3) Letter issued vide no. GPCB/ROKutch-West/CRZ/T-19(TY14/722 dated 15/10/2024.

4) MoM ofDLCRZ meeting dated 23.07.2025.

Respected Sir,

This is in reference to the complaint of the Kutch Camel Breeders Association, Bhuj regarding

large scale destruction of mangroves in Vondh, Hadkiya Creek, Nani-Bet, Gulamsha Pir Dargah, Jangi,

Chirai and nearby areas. The said issue was taken into consideration by Hon'ble NGT in the O.A. no

111/2018 and E.A 12/2020.

In the light of above Hon'ble NGT in the O.A. no 111/2018 and E.A 12/2020, Department of

Environment & Forest had issued repetitive Directions u/s Section-5 of the Environment (Protection)Act,

1986 vide letter dated: 20/04/2018,12/06/2019 & 05/11/2020.

The said matter was further appraised in the DLCRZ meeting vide dated 23.05.2023 and

committee deliberately decided to carry out joint inspection. The Joint-committee was constituted and

carried out inspection on 27.07.2023 under the Chairmanship of Sub-Divisional Magistrate, Bhachau and

large-scale destruction of the mangroves were observed within DPT area and bunds are formed to block

the creek water passage in CRZ 1-A Area.

Also, CAG has published report no.3 on Performance Audit of Conservation and Management of

Coastal Ecosystems in the year 2022 and as per point no. 3.4 of above violation cases are mentioned in the

said report, the samereport has been noted by the Committee.

Page 1 of2
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With reference no: 1, 2 & 3, letters were issued for
encroachment removal,

restoration of
mangroves and

cancellation of leases which are violatingCRZ Norms and submit action report to the

committee.However, even after several
communications, no any action taken report has been received

regarding removal of encroachment, restoration of mangroves and
cancellation of leases which are

violating theCRZ norms.

Further, Execution Application no: 43/2024 is filed before the Hon'ble NGT, Principal Bench,NewDelhi with respect to the original application no: 111/2018. Looking to the E.A No. 43/2024, onceagain notice was issued to DPA vide letter no:
GPCB/RO/Kutch(W)/CRZ/T-19/1D:14/130 dated24/02/2025.

Looking at the continuous correspondences of the District Level CRZ Committee to DPA; it is

observed that removalof illegal salt pans encroachment and restoration of mangrove in CRZ-1A is yet
pendingfromDPA side.The Committeehas also noted that no action has been taken byDPA in this regard.
Therefore, DLCRZ meeting dated 23/07/2025 has deliberately decided that as the land belongs to DPA
and its primary responsibility of DPA to complywith the CRZ notification 2011.

Therefore, you are requested to instruct the senior concerned officers ofDPA to comply following

direction within a month.

a. To remove all encroachments of illegal salt pans in DPA Area.

b. To carry out mangroverestoration activity in DPA areawhere destruction of mangroves has

been taken due to salt pans encroachment.

C. To submit time bound action plan for above-mentioned activity to comply with Hon'ble

NGT Order in matter no: 111/2018 and E.A.12/2020.

Further DLCRZ commitee request you to take disciplinary action against the erring officers, if

action has not been taken within stipulated time. Kindly note that the next date of hearing in Hon'ble NGT

Pune is scheduled on 19.09.2025.

Thanking you.

(Anànd Patel LAs)

Collector and District Magistrate

Chairman,DLCRZ Committee

451046
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NO.GPCB/RO-KUTCH-EAST/DLCRZ/T-7(7 �� Date: 2� -2-25
BY R.P.A.D

To,

The Chief Engineer,

Deendayal Port Trust,

Administrative O ffice Building,

Post Box No. 50,

Gandhidham- 370201, Kutch.

Subiect: Action to be taken in reference to EA no: 43 of 2024 in the matter of OA no: 111 of 2018 in context to site

inspection dated: 22/12/2025 & 23/12/2025.

Reference: 1.Directions issued w/s 5 of the EPA, 1986 by ACS, F&ED dated: 20/04/2018,12/06/2019 and 05/1 1/2020.

2. DO Letter issued by the Chairman,DLCRZ to the Chairman,DPA on date: 11/10/2023.02/08/2024 and

15.10.2024.

3.Notice issued by the MS,DLCRZ to The Chief Engineer, DPA dated: 24/02/2025.

4.DO Letter issued by the Chairman,DLCRZ to the Chairman,DPA on date: 31/07/2025.

5. Letter to the ChiefEngineer issued by MS, DLCRZ dated: 09/09/2025.

Respected Sir,

This is in reference to the complaint of the Kutch Camel Breeders Association, Bhuj regarding large scale

destruction ofmangroves in Vondh, Hadkiya Creek, Nani-Bet, Gulamsha Pir Dargah, Jangi, Chirai and nearby areas. The

said issue was taken into consideration by Hon'ble NGT in the O.A, no 111/2018 and E.A 12/2020.

In the light of above Hon'ble NGT in the O.A, no l11/2018 and E.A 12/2020, Department of Environment &

Forest had issued repetitive Directions u/s Section-5 of the Environment (Protection) Act, 1986 vide letter dated:

20/04/2018,12/06/2019 & 05/11/2020 as per reference no: 1.

The said matter was further appraised in the DLCRZ meetingvide dated 23.05.2023 and committee deliberately

decided tocarry out joint inspection. The Joint committeewas constituted and carried out inspection on 27.07.2023 under

the Chairmanship of Sub-Divisional Magistrate, Bhachau. As per the report, large-scale destruction of mangroves were

observed within DPA area and bunds are formed to block the creek water passage in CRZ 1-A Area. Also, CAG has

published report no.3 on Performance Audit of Conservation and Managementof Coastal Ecosystems in the year 2022

and as per point no. 3.4 of above violation cases are mentioned in the said report, the same report has been noted by the

Committee.

DO letters were issued by the Chairman, DLCRZ as per ref no: 2 regarding bund removal activity in and around

the inter tidal areas which are affecting the mangroves, blocking the creeks, disturbing the natural flow of tidal waters

and activities which are commenced without obtaining prior clearance from the competent Authority and are in violation

of the provision of the CRZ notification and submit action taken report submitting compliance. Further, Execution

Application no: 43/2024 is also filed before the Hon'bleNGT, Principal Bench,New Delhi with respect to the original

application no: 111/2018. Looking to the E.A No. 43/2024, once again notice was issued to you on dated: 24/02/2025 as

per reference no:3.

After frequent reminders and issuing DO letter dated 31.07.25 as per reference no: 4 to you regarding one-month

notice period for taking following actions i) to remove all encroachmentsof illegal salt pans in DPA area ii) to carry out

:2lehs
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mangrove restoration activity in DPA area where destruction of mangroves has been taken due to saltpan encroachments

ii) to submit time bound action plan, no any concrete actions has been taken by DPA till date.

Members of District level CRZ Committee along with your officials have again visited (1) Jangi site area on

22/12/2025 & 23/12/2025 with reference to the observations made by Joint committee (constituted as per Hon'ble NGT

Order dated 11.09.2019) during their site visit dated: 10/12/2019 & 11/12/20 19 (2) Gulamshah Pir dargah area with

reference to the observations made by team consisting ofSDM, Bhachau and GPCB RO Kutch-East official during visit

dated 05.07.2023.

With reference to the observations made by the DLCRZ committee members during visit on 22/12/2025 &

23/12/2025, you are hereby recommended to carry out following actions and submit action taken report at the earliest:

DPA shall carry out bund removal activity in CRZ area and mangrove restoration work at Jangi area

and Gulamshah Pir Dargah area and submit action taken report to DLCRZ.

DPA shall assess existing encroachmentin CRZ-1 A area and prepare detailed plan

To stop further encroachment

To initiate bund removal activity in and around the inter tidal areas which are affecting the

mangroves, blocking the creeks, disturbing the natural flow of tidal waters and activities which

are commenced without obtaining prior clearance from the competent Authority and are in

violation ofthe provision ofthe CRZ notification.

DPA shall carry out Drone surveillance activity on regular basis to control illegal encroachment activity

at initial stage.

DPA should review the existing land use pattern of Jangi and Ghulamshah Pir area under DPA and

superimpose it on the approved CZMP maps, 2011 to verify CRZ Applicability and act accordingly to

comply the CRZ Notification.

DPA shall prepare KML (google imaginary) files of existing mangrove patches.

Kindly note that the next date of hearing in Hon'ble NGT Delhi is scheduled on 20/01/2026.

Thanking you.
For and On behalí� of Gujarat

Pollution Control BeaFd.

F.M.Modi

Regional Oficer GPCB & Member

Secretary, DLCRZ

Copy t0:

1 The District Collector & District Magistrate, Kutch&

Chairman,DLCRZ Committee,

Collector Office, Bhuj.

2 The Director (Environment)&,

MemberSecretary, GCZMA,

Forest & Environment Department,

Block no: 14/8th floor,

Sachivalay, Gandhinagar.

..For your information please.

.Foryour information
& necessary action please.
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